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Hon. Health Minister has stated that he will be
before the House tomorrow again and as there is
quite a heavy business before the House today,
including eight more speakers on the Calling
Attention and then another statement, I think we
reserve the clarifications for tomorrow.

SHRI SUKOMAL SEN (West Bengal) :
Are the discussions still going on?

THE VICE-CHAIRMAN (SHRI PA-WAN
KUMAR BANSAL): Yes, yes, the
discussions are still going on and he has given
a definite date for tomorrow.

SHRI NIRMAL CHATTERJEE (West
Bengal): Sir, we have very great res
pect for the Hon. Minister, but I am not
sure that when he says that it will be
tomorrow, a definite date, it will not bo an
indifinite one, because last time also....
(Interruptions) .................

THE VICE-CHAIRMAN (SHRI PA-WAN
KUMAR BANSAL) : The discussions are
still going on. Let us put off the clarifications
for tomorrow. (Interruptions). Eight more
speakers have to speak on the present subject
and we have another statement thereafter. It is
for you to decide. (Interruptions). He will
com before the House with new facts and
there will be clarifications thereafter.

SHRI V. GOPALSAMY (Tamil Nadu) :
According to the established practice of this
House, whenever a statement is made, the
Members have to seek clarifications.

THE VICE-CHAIRMAN (SHRI PA-WAN
KUMAR BANSAL): It is precisely because
of'that I got up to waive that.

SHRI NIRMAL CHATTERIJEE: What will
prevent him tomorrow to say that the
negotiations are-at a delicate stage and I will
come yet again tomorrow for clarifications?
(Interruptions).

THE VICE-CHAIRMAN (SHRI PA WAN
KUMAR BANSAL): No, the clarifications
will be tomorrow.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu) : Will the Chair
give an assurance that the clarifica-fions can
be asked tomorrow?

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL) : Yes, yes.
CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE
Agitation launched by the Gorkha National
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Liberation front for a separate Gorklw-land—
contd.

PROF. C. LAKSHMANNA : I was saying
that the West Bengal Government rightly
finds no parameters within which it can
discuss. But the Prime Minister strangely says,
if the West Bengal Government considers it as
anti-national, let them do something. What
does it mean? What does it mean, I do not
understand. The West Bengal Government had
sufficiently tried to prove that the various
pronouncements made by Subhash Ghisingh
and the actions taken by him tended to be anti-
national. Once it is anti-national, it is not for
West Bengal or for Tamil Nadu Government
or Assam Government, it is for the entire
country to act against it. I would like to ask as
to why should tha Government of India not
act.

SHRI H. HANUMANTHAPPA (Kar-
nataka) : If somebody commits a crime a
Andhra Pradesh, how will the Centre act
(Interruptions).

PROF. C. LAKSHMANNA : Do you speak
with the permission of the Chair? Let me
continue. Therefore, Sir, there is-no point in
saying—be it the Prime Minister or
anybody—that the West Bengal Government
should act on it. J demand that the
Government of India, much more so the
Prime Minister, should act on it.

Sir, we have been saying that wherever
there is violence, wherever there is tendency
or a threat against national integrity and
national honour, and so on, people should act.
If people of West Bengal, even in Darjeeling
District, act against such forces, immediate
you condemn them as CPI(M) workers
indulging in violence along with the GNLF
people. What is this logic? Are we clear in our
mind when we say that whenever there is any
fissiparous tendency or threat to national
integration, people as a  whole
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should come forward? If that is the case, we
have no right to equate what has been done by
the GNLF and what was done, perhaps, by
those whom you call CPI (M), the people of
Darjeeling District who have stood against
these forces. Therefore, I would request he
Home Minister to cooly think about it and
come forward with concrete suggestions and a
concrete plan of action by which this vexing
problem can be solved; otherwise, if your
Government or the party tries to make political
capital out of it, I think hey will be the ones
who will have to suffer the most, and for that,
unfortunately, the country has to pay a price
and we will not allow the country to pay any
price for the fault of anybody, however big he
may be.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): Shri Nagen Saikia, not
here. Shri Aladi Aruna.

SHRI ALADI ARUNA alias V. AR-
UNACHALAM : Sir, Gorkhaland movement
under the leadership of Mr. Subhash i Ghisingh
has caused great concern to the Government,
both at the Centre and the State. Open heartless
massacre, killing and arson have become the
order of the day in Darjeeling District,
Kalimpong and Kurseong area. The clashes
between the volunteers of CPI(M) and GNLF
have become unchecked and uncontrolled.

The basic issues of the problem are:

(1) How the Gorkhaland movement,
once totally failed to inspire the public, has
emerged a big force recently challenging
the integrity of West Bengal;

(2) What are the genuine grievances of the
Indian Nepalese?

(3) What has been done so far by the
Centre and the State to redress their
grievances;

(4) What are the major demands of the
Gorkha National Liberation Front; and
(5) Whether the movement isanti-
national and divisive.

Most of the participants so fardealt
with these issues elaborately withthe
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best of their ability and I would like to add
something more from an objective point of
view.

(The Vice-Chairman (Shri G. Swami-
nathan) in the Chair)

I am not unjust to say that some of the
grievances of Indian Nepalese are genuine. As
per Indo-Nepal Treaty of 1950, Nepalese from
Nepal have privileges in the matter of
property, trade, employment, movement, etc,,
except freedom of franchise. These privileges
have caused concern greately to Indian
Nepalese due to absence of an agency to
regulate the privileges in a proper manner.
Under the guise of expelling the Nepalese of
Nepal. Indian Nepalis were deported in trucks
and were left by the Government of
Meghalaya at the Assam border Khanapura. It
was strongly opposed by the Government of
Assam. The then Government of Assam and
the Government of Meghalaya joined together
in pushing out the Indian Nepalis at the
Assam-Bengal border causing grave trouble to
the Government of West Bengal. During the
year 1980—S8S5, the Government of Meghalaya
expelled 6,481 Indian Nepalis. In January,
1986 along, it is reported that 10,000 Indian
Nepalis were expelled by the Government of
Meghalaya. They have been treated like illegal
immigrants of Bangladesh. It is true that the
Nepalis elsewhere in the North-West have the
problem of political identity. The expulsion of
Nepalis from Meghalaya and  Assam
engendered outburst of violence in Darjeeling
and other areas.

To remove the impediments emerging out of
this confusion and conflict, the system of
restricted area permits was introduced in 1976,
but the scheme was not honestly and sincerely
implemented by the Government.
Consequently, Nepalis were subject to
harassment by the police. They have been
deprived of their property, privileges and
employment. It has been accepted, it has been
confirmed, by the Governor of Punjab, Shri S.
S. Ray, that 'Our hili sisters and brothers had
genuin, grievances. If these had been sincerely
looked into, a sea-change in the hill situation
could have been brought about. 'Some of my
friends may disagree with this statement of Mr.
S. S. Ray. But this has also been confirmed by
a non-political person



265 Calling Attentionto  [13Nov

of Darjeeling area; Mr. John Ghose, the anglican
Bishop of Darjeeling District has expressed the
same view. He says "I would say, there are
genuine grievances. Nepali people have been
exploited in North Bengal. They have no job
opportunity in the area. Economically and edu-
cationally, it is backward".

Therefore, I would like to know, what has been
done to remove (heir grievances? Why is the
Government not serious in implementing the
scheme of restricted area permits, which is mostly
responsible for this state of affairs?  The major
demands of

the GNLF are: (1) a separate State of
Gorkhaland (2) Inclusion of Nepali language in
the Eighth Schedule of the Cons-

titution and (3) Abrogation of article 7"of the
Indo-Nepal Treaty of 1950. Sir, this problem has
been a burning one for a long time. The demand
for Gorkhaland was voiced in 1907. A
memorandum was submitted to the British
Government in 1907 to set up a separate
administrative unit. The All-India Gorkha League
put forward the same demand in the year 1943, In
the year 1953. three alternatives were suggested in
the memorandum submitted to Pandit Nehru. (1)
The district should be administered directly by the
Centre as a separate unit (2) A separate province
be set up comprising the District of Darjeeling and
neighbouring areas (3) The District of Darjeeling
with a section of Jalpaiguri be included in Assam.

Sir, if you go into the history of the Gorkhaland
movement, you will see that there has been
consistency in one thing, that the Gorkhaland
movement has always been against West Bengal.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would like to remind the
hon. Member that he has taken more time. He
should conclude within a minute or two, please.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The Government of West
Bengal got annoyed and irrigated. They passed a
unanimous Resolution condemning this movement
in strong words as anti-national, divisive, anti-State
and anti-people. But my pertinent question is, who
were responsible for the dissemination of the idea
of a separate State for the
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Gorkhas? Sir, this is the most important issue. If
I am to say, it is none other than the
undivided Communist Party of India.
(Interruptions’). The Communist Party of
India supported this movement, encouraged
this movement. (Interruptions).

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Allow the Member to
speak. Whatever you wanted to say you have
already said. He has got his own right to say.
(Interruptions).

SHRI ALADI ARUNA alias V-
ARUNACHALAM: 1 am speaking on facts,
on historical facts. The Commun-j ist Party of
India  supported this movement and
encouraged their causes in 1947. Comrade
Ratanlal Brahmin and Ganesh Subba, the
important leaders of Darjeeling district, have
helped this movement. With the permission
of the Chair, I would like to quote.: In the
opinion of the CommiPist Party of India the
district Darjeeling belongs to Gorkhas and it
is their homeland.

SHRI GURUDAS DAS GUPTA:
Wherefrom are you quoting? Sir, on a point
of order. (Interruptions).

- THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon. Member is
on a point of order.

SHRI GURUDAS DAS GUPTA : My
point of order is, when the hon. Membar
refers to some quotation, the Members have
the right to know the source. Otherwise, I can
attribute that it is his owl concoction.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: This is an authenticated
document. It is from the 'Deccan Herald'
dated 17th August, 1986 published from
Bangalore.

SHRI GURUDAS DAS GUPTA : How
can the 'Deccan Herald' speak for the
Communist Party?

SHRI ALADI ARUNA alias V.
ARUNACHALAM: I can give one more
piece of evidence. It has been clearly stated
in the Week' dated November 9-15, 1986,
and I quote:

"One thing has guided our decision to
launch the campaign for a free Gorkha-
sthan in a free India, rejecting all other
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plans of other parties, including yours.;
the recgonition of the fact.

This is the letter written by the Communist
Party of India to the All-India Gorkha
League, which was clamouring to merge
Darjeeling in Assam. This is the May 9,
1947, letter.

SHRI GURU DAS DAS GUPTA Is is an
absolute concoction.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: All right, 1 take the
challenge. I am prepared to prove it. Are you
prepared to acept the chalenge? Of course,
your bosses have now changed their views,
but. .. (Interruptions).

THE VICE-CHAIRMAN
SWAMINATHAN): 1 would
hon. Member to sit down. Mr.
Aruna, you please proceed.

SHRI DIPEN GHOSH: He also wanted a
separate Tamil Nadu... (Interruptions).

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Sir, I am very frank in
my views. Under the leadership of Dr. Anna
we asked for secession but in 1963 we gave it
up. I honestly admit it but you are coward to
admit any change in your views. You are not
prepared to accept anything. That is why I am
disclosing ...

SHRI GURUDAS DAS GUPTA: It is
absolutely false. I demand that it may he sent
to the Privileges Committee.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: I am prepared to accept
it. Let them decide it.

SHRI GURUDAS DAS GUPTA ; I am on
a point of order. Then hon. Member is
quoting from concocted stories and records.
It fa not only false but malicious in
concoction. Therefore, I request the hon.
Chair to send it to the Privileges Committee.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): If it is a question of
privilege, yon can give a separate notice.
Please hear me You please hear me.
The hon. Member has got every right to
quote and the Member has got every right
to ask for the source. And he has reterd-
ed the source.

(SHRI G.
request the
Aladi
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SHRI GURUDAS DAS GUPTA- But
the hon. Member has no right to misquote.

THE  VICE-CHAIRMAN (SHRI G
SWAMINATHAN): That is your version.'
Suppose he has given a false quotation,
tomorrow you can take it up separately. But
you cannot interrupt like this. When you speak
you can say whatever you like. And I would
request the hon. Member to conclude.

SHRI ALADI  ARUNA  alias V.
ARUNACHALAM: The political party
which at that time was advocating the ideai of
a separate State for Gorkhas has come forward
now to change the policy. [ welcome that.
That is a separate thing. But at the same time it
is dubbing the movement as anti-national. [
want to remind them that the leader of  the
Gorkhaland movement has repeatedly stressed
"we want a separate State within the Union".
Mind you, within the Union.  Then he has put.
it in a nut shell: "we want a separate State within
India, but outside of West Bengal". So it is a
fight not against India but against the West
Bengal Government. That is the reason why
they have got irritated; nothing more than that.

SHRI NIRMAL CHATTERIJEE: Does it
not remind you of similar incident in the
case of Punjab, how it started and how it
developed?

SHRI ALADI ARUNA alias V.
ARUNACHALAM: You ask those people.
I am not always for regionalism.
(Interruptions).

Now the hon. Prime Minister has dec-
lared that Gorkhaland movement is not anti-
national. It is based on the policy of Pt.
Nehru of unity in diversity. It is a political
wisdom. 1 appreciate and support his
statement. I am proud of his assertion. At
the same time he has definitely refused any
further division of West Bengal. He has
clearly stated that. And he has raised his
voice against violence. Despite all these
things you are criticising the Prime Minister.
Your criticism is unwise, unwarranted and
politically motivated.

Sir, I would like to ask the hon. Minister
two questions. Is it not possible to modify
Article 7 of the Indo-Nepal Treaty
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of 1950, though it is not necesary to remove the
Article as a whole. Number two, while a dead
language like Sanskrit is included in the Eighth
Schedule... (Interruptions) ... Yes, it is a dead
language and that has been accepted by men of let-
ter. When a dead language like Sanskrit has been
included in the Eighth Schedule of the
Constitution, what prevents you to include the
Nepali language in the Eighth Schedule, which is
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spoken by more than 6 million people. Why can't it be ..adopt peaceful and democ/atic

included in the Schedule?
SHRI DIPEN GHOSH: Not 6 million, but 6 lakh.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: I do not know the figure. I
thank you for that.. These are the questions for his
clarification.
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methods for,the redressal of the genuine
grievances of the people."
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“Government of India are opposed to
the division of West Bengal and have
categorically rejected the demand for a
separate State of Gorkhaland.”
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THE VICE-CHAIRMAN (SHRIO.
SWAMINATHAN): Please conclude.

SHRI ASHWANI KUMAR: I have just begun,
Sir. I will take three to four minutes more.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN); It is 5-30, Sir.
SHRI ASHWANI KUMAR: 5-30 is the

statement. Either you should not have called me or
I will take three to four minutes more and then the
Minister can make his statement or you can
bifurcate. I request you to allow me to speak for-
three minutes and the Minister can speak. I think I
will proceed.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): So many hon. Members want
to have clarifications on the statement of the
Minister of Civil Supplies. Can we take it at the
end or now
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI H. K. L. BHAGAT). My
statement is just one minute statement. It is an-
nouncement on sugar price.

THE VICE-CHAIRMAN (SHRI 0.
SWAMINATHAN): Your statement is a one-

minute statement, Sir. But there are nine Members
who want to ask for clarifications.

SHRI H. K. L. BHAGAT: Then take it
at the end. Take it afterwards.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): After completing everything we
will take it up at the end.

SHRI VIRENDRA VERMA (Uttar Pradesh): Let
him make his statement, why not?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Nine Members have given their
names. It will take a long time.

SHRI ASHWANI KUMAR; My request is this.
Let me finish my statement in two or three minutes.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I request you to complete
within a minute or so.

SHRI H. K. L. BHAGAT : I will complete within
two or three minutes.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): That is important. That will be
taken last after completing this discussion.

st st ®are @ weg 9v-
gwTere  WElRW, X SaW &1 F%
fewiza & | Foe arifes &
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon. Member is
speaking for more than ten minutes. I
cannot allow more than this. Please con-
clude within a minute.
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SHRI DEBA PRASAD RAY: The Gor-
khaland is the latest contribution of the
Marxist Communist Party to the national
political life. The way the Naxalite movement
was born put of the womb of the CPM politics
in 1967, the same way the Gorkhaland
agitation has been born out of the womb of the
CPM politics in 1984. Recently a document
had been circulated by the Government of
West Bengal, called An information
Document'. The chapter II of Document says
'A historical outline of the Migratory
Movements'. In this particular Chapter, last
para of page 4 says:

"The native population of the district did
not comprise of population of Nepali
origin. Both the Nepalese and
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the Bengalis came to the terrotory as
immigrants following the development of tea
industry and the expansion of administration.
There are many other examples quoting from
the pages of history to establish that
Darjeeling never belonged to the Nepali
people and does not belong to the Nepalese."

On the other hand, last year on the floor of
the Lok Sabha, the Constitution (Am-
endment) Bill was moved by Mr. Anand
Prasad Pathak? While supporting the
Constitution (Amendment) Bill, he said in his
speech:

"It is a fact that they have not been provided
with full opportunity to fully participate in the
administration and developmental activities of
the country in keeping with their distinct
language, distinct culture, distinct habit,
manner and aptitude and other peculiarities
which are distinct from the people of « West
Bengal as well as the rest of the country.

... "When we go to trace the history of the
demand for autonomy, we find that the alien
rulers had classified those hilly areas as
excluded and partially excluded area for a
long time and the people were kept isolated
from the rest of the country. That is why there
was the persistent demand for autonomy for
the people of Darjeeling to undo this injustice
in independent India. Ever since the period of
Minto-Morley Reforms the people of India
have been demanding autonomy which was
rieterated from time to time." So, which
history and which part of the history has to be
taken as a fact? This reveals how history has
been distorted by them from time to time to
whip up the parochial sentiments of the
Darjeeling people, which has ultimately re-
sulted in the creation of the Gorkhaland
movement.

I would like to take the information from
the various speeches made by them from time
to time. They have always been very cordial
to them. In 1967 and in 1969 election
Manifestos and in the 34rPoints programme,
they incorporated the demands of the Nepali
people for the regional autonomy as well as
the recognition of Nepal!
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language. (Interruptions) T have not inter-
rupted you I also expect that you would not
interrupt me.

In 1977 and in 1981 the Assembly passed the
resolution requesting the Government of India
to accept the demand for the regional autonomy.
Mind you in 1967 and in 1969 they supported
their cause. In m1977, they passed a resolution,
in 1981 again they passed a resolution. The
period from 1972—77 when Congress was
in power, it did not express any  solidarity
with the people of Darjeeling. It was the
Government led by Siddharatha  Shankar Ray
from 1972 to 1977. It is revealed from the
fact that that Government was not actually in
favour of passing any resolution to get the
regional autonomy sanctioned in favour of the
people of Darjee-ling.  If that is so, how come
the former Chief Minister of the Government of
West Bengal, Siddhartha Shankar Ray
could afford to .fight election from Darjeeling
as an Independent candidate and poll 78,000
votes in 19847  And those who are always
expressing solidarity with the people of
Darjeeling cannot dare go to Darjeeling and
make any speeches. The gentleman who has
made his speech here has said that armed guards
have to be developed. He is not required to go
with arms. Let him go alone and actually make
a speech there in Chowk Bazaar in Darjeeling
and ask people of  Darjeeling to fight
Gorkhaland aglta-tionists. Let him muster
this courage, I will give him Rs. 10,000.
(Interruptions’) All the revolutionaries are
expressing their revulsion in Delhi, Calcutta and
in siliguri, but nobody has got the courage to go
there and make  speeches. Unnecessarily
the hon. Prime Minister is being blamed today
for the various issues. When Punjab was
burning, the hon. Prime Minister could
take the risk of going to Punjab to address the
people of Punjab... (Interruptions). He had
gone to Kapurthala, perhaps you might
remember.  But Mr. Jyoti Basu, the Chief
Minister of West Bengal has not visited
Darjeeling so far to appeal to the people of
Darjeeling to fight Gorkhaland issue . He is
giving sermons from Calcutta. Why? So far he
has not displayed the courage to  visit
Darjeeling and make speeches there. They
are blaming the hon.
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alongwith Buta Singhji conspired to divide
Bengal.  Tha is the slogan they are raising in
Bengal today. This is the height of their ungrate-
fulness. Our hon. Prime Minister has gone
to Bengal recently and given them Rs. 684 crores
for developmental purposes and the Prime
Minister has again gone to Bengal when the
floods broke out and granted Rs. 15 crores for
the flood relief work and not a single wall writing
is seen on the walls of the city of Calcutta expres-
sing any gratitude to the gesture of the Prime
Minister that he has shown to the people as well
as to the Government of West Bengal. But
the slogans are written  on the walls of Calcutta
that 'we would prevent the Rajiv-Buta conspiracy
to divide Bengal'. They are the saviors of Bengal
and they are going to protect Bengal from
division!

Sir, Bengal was planned to be divided in 1905 by
Lord Curzon. Who combated it? It was
Rabindranath Tagore. He led the agitation
movement. The Congress participated and the
conspiracy was stalled. And Bengal was finally
divided in 1947. How it got divided? In 1940
the Muslim League demanded the creation of
Pakistan taking a part of Punjab and a part of
Bengal. Who supported the  Muslim  League
in 1940? The Communist Party of India. The
Communist Party of India supported the demand
of the Muslim League in 1940...
(Interruptions)., I am not claiming to be the
defender of Bengal.  They would be protecting
the cause of Bengal and they would not allow the
division of Bengal! Well, the hon. Prime
Minister has said -very categorically that, T will
not allow (Time bell rings) Bengal to be divided'.
The Prime Minister has also gone to the extent of
saying that, 'l will not amend the Constitution to
grant regional autonomy to the Gorkhaland
people.  But still they are actually giving this
impression that if the Prime Minister calls it
anti-national, the problem would be solved
tomorrow. We have not called  them  anti-
national. Why? Because you have not been able
to convince the Central Government that they
should be called anti-national.
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Now, the letter which was written by Mr.
Subhash Ghising to Mr. Buta Singhji goes on
to say, I quote:

"We assure the Union Government and
through it the Parliament and the people of
India of our loyalty to India which is our
motherland."

This is the part of the letter which has been
written by Mr. Subhash  Ghising to Mr Buta
Singhji and if this has prevented the
Government of India from calling them anti-
national I will just pose one question to
them. Kindly hear  me. Did you call
yourself  anti-national  in 1942 when you
sided with British imperialism during freedom
struggle? Did you call yourself anti-national in
1962 when China invaded India and you sided
with China? Did you call yourself anti-national
in 1976 when you sought the intervention of
United Nations' Human Rights Commission
during emergency? Did you call yourself anti-
national? If we could afford to tolerate you
on those  occasions, we can also afford to
tolerate Gorkhaland demand for sometime, and
- Subash Ghising for some time hoping that
there would be a political solution to the
problem. There would be a political solution to
the problem and in anticipation, we can afford
to wait. Shri Buta Singh has said and in
Lok Sabha also, he has said that whatever sup-
port the State Government wants, we are
prepared to give to combat the agitation and at
the moment, on the request of tha Government
of West Bengal, fourteen(14) companies of
CRPF and two battalions of B.S.F. have been
deployed there. But I would like to caution the
hon'ble Home Minister as to how Central
Govt's assistance is being exploited by them.
You must take note of this  situation. ~While
speaking on the same issue on 6th of November
in Lok Sabha, Sh. Saifuddin Chau-dhary,
spoke about one poster, "Brave Gorkha
soldiers".  This poster was supposed to have
been pasted by the Gorkhaland people.
"Gorkha soldiers, hear the news of Darjeeling.
Central Government has deployed CRPF
personnel in Darjeeling to kill our brothers and
sisters."  In the poster, it is said, the Central
Government has deployed CRPF  personnel
in Darjeeling to kill our brothers and sisters.
What is the authenticity that the poster
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was pasted by Gorkhaland people and not by
CPI(M) people? This is how they are taking
advantage of the situation. (Interruption).

SHRI DIPEN GHOSH: How old are you?

SHRI DEBA PRASAD RAY It was

unfortunate that I was not born together with
you.

SHRI DIPEN GHOSH: What a demagogy?

SHRI DEBA PRASAD RAY: We have
tolerated your demagogy throughout the day.
(Interruption)

Talk to the Chair. Don't look at me.

SHRI DIPEN GHOSH: Sir, he is showing
his muscles.

SHRI DEBA PRASAD RAY: Iam not
showing muscles here. I can show muscles
outside the House. (Interruptions). Mr. Vice-
Chairman, Sir, I seek your protection.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please conclude.

SHRI DEBA PRASAD RAY: Sir, this is
how the CPI(M) people are trying to convince
the people of Darjeeling that police
persecution is organised by the Central
Government. Sir, we are deploying CRPF and
BSF but they are trying to convince the people
of Darjeeling that it is Central Govt, who have
sent CRPF and BSF to persecute you. This is
how the Central Government's assistance is
being exploited.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): 1 would request the
hon'ble member to address me and not the
hon'ble Member. Your time is up. Please
conclude.

SHRI DEBA PRASAD RAY: One minute,
Sir. I seldom speak in this House. They are
saying that it is the Central Government who
are sending CRPF and BSF to persecute the
people there. This is how your support is
being exploited. One point I would like to
mention. This question has been asked by
Prof. Lakshamanna and all other hon.
Members. When Central Government has said
that if they are anti-
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national, why they (State Government) are
not acting upon? They are saying that,
'Central Government has to act upon and
we are acting upon in our own capacity'.
I want to ask a specific question if Subash
Ghising is anti-national, why has ha been
not arrested so far? Why has he been not
taken to the custodoy so far?  why has he
been kept outside even today?  This ques
tion was asked from Jyoti Basu in Press
Conference in Delhi by one Journalist. On
this issue, he replied, 'this is an adminis
trative issue and I will not discuss it in
public. Whatis the game behind it?
You have to understand the political game
that is being played by them in Darjeeling
today. They are not arresting Subash
Ghising because if Subhash Ghising is
arrested, the movement will cease.  If the
movement continues, in the name of com
bating the Gorkhaland agitation, it (State
Govt.) will continue to persecute innocent
people as well as Congress (I) workers. I
will give you one example to show
how Congress (I) worker are  be
ing persecuted by them. One
Chandra Roy, a Congress (I) worker and
female teacher, was sent to Malda to re
ceive Bharat Sevak Samaj training. The
hon. Minister of  State for Home, Mr.
Panigrahi, is also one of the patrons of
the Bharat Sevak Samaj. After she came
back from training, her house was raided
by the local police on the charge that she
was sent to Nepal to receive guerilla insur
gency training. That lady could manage
to run away to avoid the police persecu
tion, but her father was arrested and even
today he is languishing in jail. ~This is how
Congress(I) workers are being persecuted.
I would like to apeal to the hon. Home
Minister.............

SHRI DIPEN GHOSH: He is acting as an
agent of the GNLF.

SHRI DEBA PRASAD RAY: .. .to ensure
one thing: let there be an independent enquiry
or a judicial enquiry to probe into all the
incidents of killings, arrests and police
persecution in Darjeeling and Jal-paiguri. Let
the truth be unearthed. Let the facts be
revealed as to who is killing whom. Let the
truth be revealed. Secondly, I would like to
urge upon the hon. Home Minister that if the
State Govern-
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ment has failed to maintain law and order in
the State of West Bengal, why don't you
harness article 355 of the Constitution and
take care of law and order in West Bengal?

SHRI DIPEN GHOSH; Now the cat is out
of the bag.

SHRI DEBA PRASAD RAY; I don't
bother about your jeering. This is your
culture. You are revealing your own culture.
This is how you behave. I am not at all
concerned about your jeering. This reveals
your basic character.

Finally, Sir, let the Central Government
take the initiative in asking the State Gov-
ernment to open a dialogue withi subash
Ghising to find a political solution to the
problem. (Interruptions’). You have created a
Frankenstein. You have to find out a solution.
If you say that you have failed, you ask the
Central Government to intervene. With these
words, Sir, I would conclude my speech and I
thank myself that I could survive their attack
and put forward my points.

SHRI NIRMAL CHATTERIJEE: Sir, ho
has called our attention and posed so many
questions to us. Don't you think it would be
befitting that along with Mr. Buta Singh, we
are also called upon to answer his questions?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Not today. You can take
some other opportunity. Now, Mr. Matto.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, Dipen Babu and others have quoted
chapter and verse from the statements of
Subash Ghising. And it is not to be wished
away, as is sought to be dona. The fact
remains

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN); The hon. Minister for
Home Affairs wants to go for another
engagement. | would request you to conclude
in a minute or two.

SHRI GHULAM RASOOL MATTO-
It is not so easy. If Subash Ghang new on the
14th August says that he is not anti-
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national and that he wants to seek a solu tion
within the framework of the Indian
Constitution, it reminds me of a Bhindran-
wale that we have in Kashmir by the name of
Qazi Nissar. He indulged in anti-national
activities early this year and later when he
went before the review committee of the court,
he said, "I am a nationalist. I want to have a
solution within the framework of the Indian
Constitution." So this Subash Ghising affair is
not an ordinary affair, in my opinion. But I am
emboldened by four statements made by the
honourable Home Minister. (1) Government
of India is opposed to the division of West
Bengal and has categorically rejected the
demand for a separate State of Gorkha-land—
this is the statement made by our honourable
Home Minister. (2) Government of West
Bengal has proposed regional autonomy for
the Darjeeling hills area and an amendment of
the Constitution for this purpose. Government
of India, however, is not in favour of any
amendment of the Constitution. (3)
Government also cannot agree to the demand
for abrogation of the Indo-Nepalese
Friendship Treaty of 1950. And (4)
Government wished to make it clear that
violence has no place in a democratic set-up.
The GNLF is gravely mistaken if it believes
that violent confrontation will achieve its
objective.

Under the circumstances the position of the
Government of India is very clear; the
position of the Government of West Bengal is
also very clear. At the present moment as |
find it, there is no meeting ground between
the Government of West Bengal and Subash
Ghising. So what is the solution? I would ask
the honourable Home Minister: When you
have made your position very clear by these
four categorical statements and when you
know the position of the Government of West
Bengal which they have made very clear,
what is the solution? The solution lies in only
one way. Subash Ghising has written a letter
to Sardar Buta Singh receipt of which he has
acknowledged to him. I would request the
Home Minister to call him over, and call
representatives of the West Bengal
Government—the West Bengal Government
has made clear its viewpoint and the
Government of India also has made
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clear its view point—and within the frame-
work of these clear standi some solution
should be found at New Delhi so that this
problem is solved. And he should do it M early
as possible otherwise, it is going to turn very
serious.

Another point was made by the Home
Minister which was also very emphatically
emphasised by the honourable Prime Minister
when my friends from the Opposition. were
not here as they had walked out, that it is not
only GNLF who are resorting to violent
activities, the CPM workers also are resorting
to violent activities. I humbly submit that
violence, whether from this end or from that
end, is to be regretted and has to be
condemned. I would appeal to my friends who
"have stood by us on many occasions, our
CPM friends, that their workers should not
resort to taking the law into their own hands
but leave it to the Government of the State to
deal with. the GNLF extremists who are
creating trouble. I would request the Home
Minister to start the dialogue, to ' start this
peace negotiation, so that this problem is
solved expeditiously.

SHRI V. GOPALSAMY: A new sermon
from Srinagar.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now I call the Home
Minister. After the reply of the Home
Minister there will be a statement by the
honourable Minister, Shri H. K. L. Bhagat;
but no clarifications today, they will bo
allowed tomorrow. The Statement is on
sugarcane prices.

SHRI VIRENDRA VERMA: Let the Food
Minister make his statement tomorrow.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN); No, no. Immediately
after the Home Minister's reply, the Food
Minister will make his statement and clari-
fications will be allowed tomorrow.

6.00 P.M.
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SHRI GURUDAS DAS GUPTA: Let
the honourable Minister speak in English.

SOME HON. MEMBERS: Why?
terruptions) .

(In-

SHRI GURUDAS DAS GUPTA : This
is my request
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sit az7 fag AT o, wEA
frarze n‘zra—'$ ma‘a@%i Iy
agt 9EY 4, S OH A7 FEI M. ..
(zmam)
SHRI DIPEN GHOSH: It is ridiculous.
(Interruptions).

THE VICE-CHAIRMAN (SHRI G-
SWAMINATHAN): Please do not interrupt

- st @ fag @l % 4 TEr AT
4 d 70 HITo Hed WA oA | WG
IEE dEHA AFT A ¢

ot wew fage awmt o fasea
q980 |
stgarfeg : 43 i ag vz
7g 9% oAy fawe §, 3EH mw AT
IFAT g, TIARIHT W ¥ &3, ..
(msmr)
SHRI V GOPALSAMY;
I stand by it. (Interruptions).

I studied it and

ot T WE : G AT H T eUHo
Y FAT FT GF 2 . (swagry)

5t N7 99 : THF SuT AT

wIwz AT T A wise faww e
gor o4t 7
ot 7=t fag : wv EreEiE w5 E
g | FUF AT 1T TAT Hga g
. (z7=am)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please do not interrupt.
The honourable Minister is not yielding and it
is not fair on your part to interrupt him.
(Interruptions). Kindly allow him to speak.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh):  Sir, the issue on
which we walked out is quite different.
But the honourable Minister is interpreting it
in another way. (Interruptions).
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN):. That is quite different.
The point is that he has got every ¢ right to
make his statement. You can only ask for
clarifications and you can raise a point of order.
But you cannot raise the point that he is making
a statement which you do not like. I do not
think senior parliamentarians like you should
do it. (Interruptions). He has got every right to
make a statement in which he believes. Please

ot qzv Fag @ wremae, #Xoan
ol S marearsy st s S fwar,
¥ UF-0F AT FT AR ADLT W7,
¥ oF-UF arg FF0, 9 AL U
T THAT F FAL FILAT FL G &

SHRI V. GOPALSAMY: Isaidit; I...
(Interruptions) ...
ot a=v fag - g, e

ah%ra’rar-nrgarﬂrgrwr GG

L. (sTEEmR) L owrg ST ¥ AR
-qgﬁma{’fﬁrﬁﬁr,mxﬁ
arEsarE | IWE! OST TCH AT

Azt v TFT |

=t N §g ;. qF Frew TIAAZ
w1 argq (egfhg feur, sa% f5a sar
FZT a1, .. (@aeF) . ..
let him speak.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Order, please.

SHRI DIPEN GHOSH; Shall I quote from
that statement? What did you attribute to
Farooq Abdullah when you dismissed him?

SHRI BUTA SINGH : For 35 minutes you
have had your say.

SHRI DIPEN GHOSH: Why does he
threaten that he will take one by one...
{Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon.
listened quietly when you were speaking. It is
not fair on your part to interrupt him like this.

SHRI DIPEN GHOSH: He cannot threaten.
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SHRI NIRMAL CHATTERIJEE: Just a few
minutes back there was history... (In-
terruptions)

SHRI DEBA PRASAD RAY I can go
to your house and discuss history with you.

SHRI NIRMAL CHATTERJEE: He is
most welcome to my house.

SHRI DEBA PRASAD RAY: I have read
the history of your party I know more than
anybody else.

SHRI NIRMAL CHATTERJEE: Let him
come to my house. (Interruptions)

SHRI BUTA SINGH: I crave your in-
dulgence. I am deliberately speaking in Hindi,
and I will continue in Hindi.

ot @3 oY ;g AT A G
Fwdn 1 goEowa fgey A

SHRI V. GOPALSAMY: Why are your
deliberately making your speech in Hindi?

SHRI BUTA SINGH : It is my sweet will.
Shri Dipen Ghosh said that 1 am
threatening. #+ EFET——ﬁ" TF-TF FT 7AIH
FH< FEAT7 ., . That means, I am doing my
duty. If I do not name you, what else am I
required to do here?
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FATT Fow< W §1 9% g, gy
qEATET WITH IHAT E, WU G HYL
grasar g1 ... (swwawW) ...

SHRI V. GOPALSAMY: I stand by it
(Interruptions).

SHRI P. CHIDAMBARAM: Sir, I am on a
point of order. They cannot interrupt like that.
Do the CPM members in -this House have that
right and others do mot have it? Cant they

interrupt every speech, every sentence?
(Interruptions)
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): I would inform the hon.
Members that interruptions can be allowed,
but only within limits. It cannot go on like
this.

SHRI DIPEN GHOSH : What did he say?
He wanted the expression in Hindi. He asked
whether he could differentiate between State
and nationality in Hindi. He wanted to know.
There is one nationality and one State. You
explain that in Hindi.

SHRI P. CHIDAMBARAM: If they want
an explanation, they should seek it after the
speech is over.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): You cannot have a
running commentary.

SHRI NIRMAL CHATTERIJEE: It is not
fair.

SHRI P. CHIDAMBARAM: Who is to
decide that?

SHRI DIPEN GHOSH: Chairman should
decide that.

SHRI P. CHIDAMBARAM: You are not
addressing the Chair. Throughout the day,
you have been addressing us and not the
Chair. They have been using unparliamentary
language.

SHRI DIPEN GHOSH; You have been
showing your sycophancy to the Prime
Minister.

SHRI P. CHIDAMBARAM: Sir, one
Member said that we are speaking nonsense.
Now he say 'sycophancy*. We can also use
the same language. He should address the
Chair. He should stand up and address and not
address while siting.

[ I3NOV. 1988 ]
Public Imvortance.

Matter of Urgent 290

SHRIVISHVJITPRITHVIJIIT
SINGH (Maharashtra); Sir, [ am on a
point of order.

St &1T+% anf . o 7ga g1 o
AT 76 A9y, . . (smEa™) |

SHRI VISHVIIT
SINGH:

PRITHVUIT

gl @1, Iy qH AT § a7
TF T 7 T |

Sir, the hon. Member, Mr. Dipen Ghosh,
misunderstood the hon. Minister when the
latter said that he was going to reply to
each and every one of the points. When
the Minister started his speech, he started
by saying that he would reply to each one
of the points made by the hon. Member
and that he would name each Member.
That was misunderstood by Mr. Dipen
Ghosh as a threat. He made a huge noise
in the House. The proceedings were inter
rupted for a long time. After all this con
fusion was over, the hon. Minister go up
and clarified that that was what he m int.
Mr. Dipen Ghosh said all right and sat
down. Immediately afterwards, he again
started making a noise. There is not even
one word of apology for interraping that
House and for wasting the time of the
House. Again he is doing the same thing.
I would request you to ask Mr. Ghosh tal
apologise to the House.

THE VICE-CHAIRMAN (SHRI O,
SWAMINATHAN): That is not a poiat of
order. I have already requested the very
senior Members here to allow the bon.
Minister to speak. The hon. Minister k saying
that he will clarify the points that* have been
raised. That is what he rays. He did not mean
anything else. That is at far as I understood it.

SHRI NIRMAL CHATTERIJEE: is there
any penalty for misusing the point 0* order?
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q’{ﬂ'(‘f favarg %0 § 38T
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Aqer T 1 JIA7

73 ®FAl AR war g
sqFaTA) § Wawr Aq 45 F T@r
T FAT 77T T L |
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SHRI DIPEN GHOSH: The Times of India' has
published an editorial. You cam comment on it. It
is an editorial. It was after your reply in the Lok

Sabha.

ot &zt fag: 730 swedr &1 w9-
gamfa o {9 AqGF FATT 9@ w0
A FY A2 AITATT FIT WF ) AT
FIER fa‘f%ra = H T ;% 2, gearaT
FTF T 72 F3goav 3 favare 77

m‘r#,sﬁ'r.

SHRI DIPEN GHOSH : This is an editorial

comment.
SHRI BUTA SINGH: Is that so holy for you?

SHRI DIPEN GHOSH: Not holy. Bat you can

comment on what he has said.
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SHRI BUTA SINGH: Why should I?

e

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please continue.

st @ feg o wreEe, afwmw
TH ATH F UISE H 1980 H UF
oS FAr fAwsr qArw § T quas
faatoT ®e 19 AR F1 HET AR
Faze dar faar st @ & ag amw
0Z AMANE | A) WRIWA, 19807 A
& AT AT AT gAA AGH 05 0%
WiEAFZE F1 ARl F17T WA@N
IO HIAT R R A s qgArd: oo 0
"The creation of Gorkhaland, a separate State _ -

within the Union of India; and (b) abrogation
of the Indo-Nepal Friendship Treaty of 1950."
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w® ¥ oEww @ o8 wiw sr
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FEAT T 316 T T2 97 77 1986
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T 96 97 W T ¥ fqae  faw
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T ATHT AT fEernfredt & ad

fFadr | warr WA St ¥ wgr—
o7 FH AFT IA T4 A | Iegiw
W—._.

"We have national unity to think of. Therefore, I
earnestly appeal to tho CPI(M) to give up their
shortsighted political strategy. My party is prepared to
work with them to solve the problem. My party will
not make it an election issue. Will they reciprocate?
Will it stop using it as an election plank in fact, its
sole election plank?"

!
)
!
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ATGTATE T UF gHL F ardT 915 I

The very serious incidents in the recent weeks

have been:

On October 3, in Pul Bazar area, Darjeeling
district, CPM supporters attacked two GNLF
supporters with khukries and spears, killing
one of them on the spot and seriously injuring
the other. On October 19, a GNLF mob of
3000, attacked block No. 13 of Margaret tea
gardens, Kurseong, after giving an ultimatum
of two hours to the CPM supporters to
surrendered to the GNLF. CPM supporters
fled away and GNLF supporters burnt down

[RAJYA SABHA]
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Now on October 26, two CPM leaders were
killed and their bodies taken away by the
GNLF supporters. On October. 29, in a clash
at Lodham, police station Pal Bazar, one
GNLF supporter was shot dead by CPM
workers. Four houses of GNLF supporters
were also set on fire. ON October 29, 10
houses belonging to the Congress(I) workers
were set on fire and 2 GNLF supporters
sustained serious injuries at the hands of the
armed CPM supporters. On October 30, 40
houses be-longing to the CPM workers were
burnt by the GNLF and an analysis of various
incidents indicate that more GNLF, supporters
were killed and as against 138 houses of CPM
supporters destroyed, marginally smaller
number of 127 houses of GNLF supporters
were attacked. It is a very serious thing. The
pattern of violence suggests that while CPM
supporters . are normally armed only with the
conventional weapons like khukris. Thi9 is the
type of situation.

SHRI DIPEN GHOSH: Will She Home
Minister say whose report it is? Is it a
newspaper report or your intelligence report?

SHRI BUTA SINGH: Ihave given the
names of places and police statiuns.

SHRI DIPEN GHOSH: Who has  fed
you with this type of report?

ot 927 fog: IUEwraAm &, ¥
ATIFT AT ATT AT F AT ATEATE. . .
(zamats)

SHRI ATAL BIHARI VAJPAYEE: On a
point of order. The House is entitled to know
whether this report has been received from the
State Government or from the sources of the
Central Government.

SHRI GURUDAS DAS GUPTA: When he
is quoting the Satement he must dis-close the
source.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : He is not quoting.

SHRI DIPEN GHOSH: I would not mind if
it is his own version. But if ho is quoting some
report, he must disclose the source.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) Let me inform the
Members that when a statement is made by an
hon. Member, whether it is quoted by. the
hon. Minister or an hon. Member, he takes
responsibility for the statement. Here it is the
Home Minister's statement. {Interruptions).
There is no necessity.

SHRI ALADI ARUNA alias V. AR-
UNCHALAM) : Is it the statement of the hon.
Minister or the information available with the
Government of India? THE  VICE-
CHAIRMAN (SHRI G. SWAMINATHAN) :
There is no necessity.

sto @to @EWHT : I HAT ST F
Y 38 T fear @ A Aw weAw
TAR 2 AT IR AT FT R A
®, T2 THRIANT TIeg HaA H1 AT EY
Lyl

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : I will only tell you the
Parliamentary procedure. When you are being
given an information by the Minister, it is not
necessary to say from where he got this
information. (Interruptions). There is no
necessity.

SHRI V. GOPALSAMY: Let the Minister
say like that.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) . The source need not be
divulged by the Member.

SHRI DIPEN GHOSH : He is divulging
the entire record.

PROF C. LAKSHMANNA : He is a
responsible Home Minister.
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN) : I may tell you the
procedure. Please keep quiet. If you are a
Member and you are quoting something
nobody can ask you from which source you
have got it. As a Member there is no
necessity... Please 1 will tell you the
procedure. When the hon. Minister is making
a statement, you need not ask him from which
source you have got it. The only point you can
ask him or whoever makes a statement is
whether he is responsible to the Statement and
the hon'ble Minister should take responsibility
for his statement. That is all we can ask.
Whetherr divulge the source or not to divulge
the source is the discretion of the hon. Minis-
ter.

[13 NOV. 1936]
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SHRI DIPEN GHOSH : May I quote the
rules?

SHRI M. S. GURUPADASWAMY : lust
now the Home Ministe,- has said when
quotations were taken from the papers; "Don't
depend upon the papers". And he is quoting
the sources from which they collected. Now
he does not tell us from which source he is
giving the information —whether from his
OWwn Sources or...

SHRI1 DIPEN GHOSH : Sir, may quote the
rule? You please go through Rule 249. Shall I
quote?

"If a Minister quotes in the Council a
despatch or other State Paper which has not
been presented to the Council, he shall lay
the relevant paper on the Table:

Provided that this rule shall not apply to
any document which are stated by the
Minister to be of such a nature that their
production would be inconsistent with
public interest.-

Providel further that where a Minister gives
in his own words a summary or gist of such
despatch or State Paper it shall not be
necessary to lay the relevant papers on the
Table."

Now he is not giving a gist; he has quoted
in full. He has quoted in full all lie report.
And he says it is a report. Naturally he has to
lay it on the Table.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN : It is very clear I will tell
you. The hon. Minister is not quoting from
any document. He is making a statement.

SHRI BUTA SINGH : These are my own
notes.

THE VICE-CHAIRMAN (SHRI  G.
SWAMINATHAN) : And if he is making
a statement............

SHRI ATAL BIHARI VAJPAYEE
Hon'ble Minister is not expressing any
opinion.

SHRI BUTA SINGH : I am not.

SHRI ATAL BIHARI VAJPAYEE : He
has come out with certain facts. He has
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[Shri Atal Bihari Vajpayee] mentioned
names, places and dates. He has referred to
both the parties. The House is entitled to know
whether he has received this information from
the State Government or from the agencies of
the Central Government. He may reply and
say so.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) ; If the hon. Minister
wants, he can give. If the hon. Minister says
he cannot give, nobody can force him to give.

SHRI ATAL BIHARI VAJPAYEE: I
Supposing we say these facts are concocted.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Tomorrow you can take
it up. He should be responsible for the
statement. You have got every right to raise a
matter of privilege. It is upto the Minister to
say whether it is only a statement. He can say
that. You can take it up tomorrow. He is
responsible for the statement. He is not
quoting. He says, "I am making a statement."

SHRI M. S. GURUPADASWAMY:
Can we say they are all fabricated.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : You can say anything
you like.

SHRI DIPEN GHOSH : From where he is
quoting. You try to understand, Mr. Vice-
Chairman. The question' is that initially he
stated that we must reply upon the Home
Minister, not on other sources

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN); That is a statement

SHRI DIPEN GHOSH: Naturally when the
Heme Minister dishes out certain facts, we are
asking him only to let us know whether those
facts he has received from the State
Government or through his own agencies. He
need not mention the agency also.

THE VICE-CHAIRMAN (SHRI G-
SWAMTNATHAN) : It is upto him to .reply.
Yon have got every right to ask. It is for Min
to reply.

[RAJYA SABHA]
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SHRI H. K. L. BHAGAT : Sir, [ am
trying to catch your eyes. What provision he
has quoted makes it clear. He is not quoting-
from any document or any paper.
Please waitBear with me. That is not
proper. There. should be some limit. I never
interfered and I have not interfered like what
you were doing. Hear me for a minute. He is
making certain observations based on the
information which he was. Vajpayeeji is a
very seasoned man; he-knows the rules. If he
is quoting from a particular document as such,
then you could have said, lay it on the Table of
the House. That is the rule which you were
quoting rule 249. Obviously, the proviso itself
says so. So, what you are saying is not
applicable at all. I do not want to go into the
facts. It is for the Home Minister to say that.
These cases that there have been clashes
between this party worker and that party
worker, these party workers were killed,
GNLF kiled, CPI(M) killed all these had app-
eared in all the newspapers in the country...
(Interruptions)...

SHRI DIPEN GHOSH : Then you de
pend upon newspapers. You say it..................
(Interruptions)... If he says that it is from the
newspapers, we will be  satisfied.
(Interruptions) ....

PROF. C. LAKSHMANNA : Whether they
are based upon the statement of the State
Government or your own reports; or the
newspapers, from which source he is quoting
this I would like to know.

SHRI NIRMAL CHATERIJEE : I am on a
point of order.

SHRI H. K. L. BHAGAT : See that
proviso to rule 249, Sir.

SHR INIRMAL CHATTERIJEE : Sir, a few
minutes ago the Home Minister did say that it
is not always safe to depend’ on newspaper
reports.... (Interruptions).

THE VICE-CHAIRMAN (SHRI G-
SWAMINATHAN) : Let him say that.

SHRI NIRMAL CHATERIJEE: Sir. E am
on a point of order. Sir, would you kindly be
seated so that I can raise It



305 Callling Attentiontoa  [13 NOV. 1986 ] Matter of Urgent 306

Sight now the Minister for Parliamentary
Affairs says that all these reports are *based
on newspaper reports.

SHRI1 H. K. L. BHAGAT ; He has not
said anything about it. The proviso
to
rule 249 is clear (Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : If the honourable
Minister says they are from newspaper re-
ports, then you seek your clarifications. He
has not said it. Allow him to make his
statement. T.et him sav what he wants to

st @z fag : Swmamsger off, (w7
mIFAN A AT @i fa

?”ﬁ'ﬁrmfm‘ gRe 1 WAt qAAT
g A8 =g # ) woAT 2wy ganr

-

AT 7, afaz aw AT TR
A wre L L, (smEaT)

o S oY © HOOHT HTATST L L .
(=)

© oft gy fAg ¢ A9 o qg SrdAr
s e oSt A owft ogwa A, W

a A

w3y
%)
A
¥
3
ki
X

A ET sr*.rra an ST
’Iﬂ‘( forast Fwe wiTH G #w
98 fF g7 ¥ awEar AW
@ E ANTAIHUHe  HIT
o w . . . (swaEw)

jizg g
%g’?%ﬁ;" 5
PES
;p‘%
i
R

E
A
S
g,
A,

SHR1 GURUDAS DAS GUPTA : I never
said that people all over the country should be
given arms; I never said it. I said, when a
person is attacked, he will have the right to
defend himself. Since we are being attacked
in Punjab, we have the right to defend
ourselves even with arms. Since our comrades
belonging to the CPI(M) are attacked in
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they will have the right to protect their lives, if
necessary with arms.
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PROF. C. LAKSHMANNA : Point of order...
(Interruptions)...

SHRI V. GOPALSAMY: Then we can carry
pistols and revolvers.

... (Interruptions) ...

PROF. C. LAKSHMANNA: Sir, a very very
pertinent point has been raised. I am on a point of
order.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : What is the point of order?

PROF. C. LAKSHMANNA: If you permit me,
then I will say. Just now the Home Minister said
that within the Constitution there is no provision
for giving this facility of arming oneself. As far as
that is concerned, he is himself in self-defence. Is
the Home Minister aware of such a statement
being made by anybody else who is very
important? If so, what were the steps taken by the
Home Minister?

SHRI P. CHIDARBRAM : There is no point of
order... (Interruptions). Prof. Lakshmanna does not
know what a point of order.
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SHRI M. S. GURUPADASWAMY: 1
pointed out the programme of action given
by the
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SHRI M. S. GURUPADASWAMY:: The
new Congressman.

SHRI ATAL BIHARI VAJPAYEE- 1

want a very small clarification from the hon. Home
Minister. Sir, the State Government is in favour of
granting regional autonomy to Darjeeling and
adjoining: areas, but the Central Government has
rejected this proposal. At the same time, tho Central
Government complaints that economic development
has been very tardy in that region. I should like to
know why the Government is opposed to the
granting of regional autonomy.
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I am just trying to reflect how to give the
local communities all over India a real sense
of participation in the matters thai concern
them, matters of development of social and
economic growth, matters of adminstrative
structure, is something we have to consider
dispassionately above the din of party
patterns."
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Nobody should take law in his own hands. In
this regard greater responsibility lies with the
ruling party, i.e., the CPI(M) in West Bengal.
The State Government should not abdicate its
responsibility to maintain the law and order.
Both sides have indulged in violence. All of us
must condemn them. Secondly, I must 7.00
P.M. go on record to repeat what the hon.
Prime Minister has said that we will not give
any quarter to any hostile force outside or
within the country who may try to exploit the
situation.

Thirdly, we will not agree to the division of
West Bengal nor we will accept any move
towards weakening of national unity through
the regional autonomy by amending the
Constiution. These are the basic issues.

SHRI V. GOPALSAMY:: For what reason?

SHRI ATAL BIHARI = VAJPAYEE:
Why Constitution cannot be amended to grant
regional autonomy'?

SHRI V. GOPALSAMY: You come out
with an explanation.

SHRI ATAL BIHARI VAJPAYEE: Sir,
the House should be taken into confidence
and we would like to be educated

[RAJYA SABHA]
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SHRI V. GOPALSAMY; What prevents
you to amend the Constitution.

SHRI ATAL BIHARI VAJPAYEE: The
Government is ready to give regional
autonomy, but if it requires amendment of
the Constitution, why the Government should
not do that?

SHRI V. GOPALSAMY: The Government
is very much confused on this point. . . .
(Interruptions).

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, [ would request
Shri H. K. L. Bhagat to make a statement.

STATEMENT BY MINISTER

in. Re statutory minimum price of
sugarcane for 1987-88.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI H. K. L. BHAGAT):
Sir, the Central Government fixes the statutory
minimum price of sugarcane payable by the
sugar factories for each season, under the Su-
garcane (Control) Order, 1966. Upto the
season 1985-86, the cane price was being fixed
at the commencement of the crushing season.
However, while fixing the prices for 1985-86
in November, 1985, the Government had also
announced that the statutory minimum price of
sugarcane payable during the season 1986-87
(Ist October 1986 to 30th September, 1987)
would be Rs. 17.00 per quintal linked to 8.5
per cent recovery with proportionate premium
for higher recoveries. This practice of
announcing the cane price a year in advance is
intended to enable the cane growers to know
the minimum price that they would be getting
for their produce.

Continuing this practice, which was started
last year, the Government have decided that
for the next season, 1987-88 (beginning from
Ist October 1987), the statutory minimum
price for sugarcane would be fixed at the basic
level of Rs. 18.00 per quintal linked to a
recovery of 8. 5 per cent with proportionate
premium for higher recoveries. This marks an
4nr crease of Re. 1 per quintal over the price
fixed for 1986-87.



